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UNION CF INDIA & OFT s  Respondents,
Mr., M.0°., Jushi s Somnssl for the acplicant,
Mr., M. RPafig : Counsel £or the respondents,

Hon'bls My, Justice DP,L, Mehta, Vice=Chairman

PEF HOU'RLE MR. JUZTIZE D.L. MEHTA, VICE~CHATRMAM:
The applicant was appointed on 19,3,1939 as Cleri,
He submite thzt he submittel the optinn far rension acheme
and ite benefits on 16.6.71 &nd thereafter, he subnitted
nunber of representations, A-2, A=3, A4-4 etc. The
esroniente hava a&mittéﬁ this pozition that th: zyplizart
submifted the optizn in 1271 when he was working in Jaipur

Divizion, Howewvzr, suhkesequiantlt, he was ftrznzferrsd o Vota
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iw »n, and therszaftzr o Ajmer Division, The resp:ndents

have submittzd in para 4 <f the reply that the option, as

cla 1¢J by the applicant, had heen glveu when the ar nllcant

Lf_n
hJ

w2s working a
the fact of option >f the pension by the applicant has rot
khzen confirmed either by thz Divielonzl Failway Manzger,

Jzipvr of the D,FE M, ,Vots vhere the zpplicant was wirking

wior to hisz tranzfer €2 Ajmer, z2nd for this rzaszon his
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cix vezre pricor o his resirercsrnt snlvy on the ground that
hz had givern the opticn when he waz in emplaymesnt in Jaipor
anthorities osnnat be considzred a= optisn, In facok, It wal

neceszary £2r them to Jdeczide zbout the correctnezs of the
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ention that vide Annerre 3A=2, the matter was again



vide letier Jdated 31.1.76. Penzion iz a right. 0f courae,
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perioi of three months ﬁ}ether the applicant iz entitled
for.pension and other penzionary henefits and, if Eo,vthe
P.,P.0O, ghould he iz=suad znd all penszionary kensfite shonuld
be given to him, However, in that -ase, the respondents

can put a conditisn that the amount pail £o him under the
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PF zchemz should be refundzd. The amount can ke &lh

aleo agjainst the amount which becomzs payvable on account o

2. The Q,A. iz dicposged nf accordingly, with no

ice- Chairman




